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r :." ,-"".~, . INTRODUCTION 
" 

I, the Chairman 'of the Committee on Government Assurances ... 
authorised by the Committee do present on their behalf this Third 
Report ot the Committee on Government Assurances. 

2. The Committee (1981-82) was constitu~ on 15 June, 1981. 

3. The Committee held five sittings on 28 September, 15 and ~ 
October, 17 November and 28 December, 1981. 

4. At their sitting held on 28 September, 1981, the Com mitt.,.. 
took the evidence ot the representatives of the Ministry of Railways: 
5n connection with the ;mplementation of the assurance given in' 
reply to Unstarred Question No. 4516 on 18 December, 1980 regarding 
racket in permission to clear hard parcels by Mail/Expresa traina. 

5. At their sittings, held on 15 October, 29 October and 17 Novem-
ber, 1981 the Committee cons;dered the following items:-

(i) Review of assurances pertaining to Third and Fourth 
Sessions of Seventh Lok Sabha. 

(ii) Requests from Government for dropping of five assurances. 

6. At the!r sitting held on 22 December, 1981, the Committee con-
sidered this Third Report and adopted the same. 

7. The Minutes of the aforesaid sittings of the Committee fonn 
part of this Report. 

8. Conclusions or observat:ons of the Committee are contained in 
the succeeding chapters and in the Minutes appended to this Report. 

9. The Committee wish to express their thanks to the oftlcials of 
the Ministry ot Railways (Railway BOard) who appeared before the 
Comm;ttee and for placing before them material and information 
the Committee wanted in connection with the examination of the 
implementation of the assurance. 

NEW Da..m; 

December 22, "1981. 
Paua4 1, 1903 (S) 

JAGANNATH RAO, 
Ch4innan, 

CommitCft Oft Government A"urcmce&. 

v 



During the Third an.c;l Fourth ~ons of Seventh Lot 
:St,bha, in all 548 and 333 8SSu.rances were c~ out. 'Out 
·of thttSe 516 assurances pertaining to Third Session and 
28. aPurances of Fourth. Session ~ve lince been :l~Je. 
mented, thus leavini a balance of 32 and 49 assurances rea-
pectiv.ly yet to be implemented. Durini the Fifth end 
Si"th Sessions of Seventh Lok &bba in all 792 and 372 
alSUrances were culied out. Out of these 583 and 70 
assurances ~ve since been implemented, thus leaYJI1i a , .. 
balance of 209 and 302 assurances yet to be implemented. 
These figures take into account the llltest statement of 
implemented assurances laid on the Table of the Lok 
Sabha by the Minister pf Parliamentary Affairs on 23 
November, 1~1. 

2. The following table indicates the overall position of 
assurances pertaining to Seventh Lok Sabha ,tiU pending 
implementation: 

Sessions 

88U111'" LDIe SabM 
Fim Session, 19110 
Secood SoasiGn, 1980 
Third Session, 1980 
Fourth Session, I g80 
Fifth Session' IgBl 

Sixth Session. 1981 

Total 
assurances 

t6 
196 
WI 
333 
7911 
372 

Pending 
imple-
menta·· 

don 

Nil 
5 
3Q 

.f.9 
!Z09 
302 

3. At their sitting held on 28 September, 1981, the Eridence 
Committee took oral evidence of the oftlda1a of Minlatry ~ t::, 
of Railways (Railway Baard) in eonDICtion with the 1m- ~ ;'ll-
plementation of the U8ur&ftCe given In reply to USQ No. way MI-
4516 on 18 December, 1980 regardttlg raeket In perrniIIIaD niltr)'. 
to clear hard parcels by mail/expNU trains. fte <IbAt-
vations/reeommendations of the Commlttee in respect of 
the oral evidence have been given In the Minutes of tbe 
1Jittiug held on 28 September, 1981. 



4. The Committee are concerned to note that instead 
of making an in-depth probe into the 'racket' m giving. 
permission to clear hard parcels by mail! express trains 
when genuine preferential traffi.c was left behind, the 
Ministry of Railways (Railway Board) chose a safer 
course to come before the Conimittee with a ~Uest that 
the assurance given in reply ~o the Parliamen~ qUe$tion 
might ,be dropped on the ground that 2500 parcels way 
bills were issued from Delhi Main Station every day and 
that 36.5 lakh parcels way bills, issued during the'isSt 
four years, would have to be scrutinised before complete 
information could be obtained. It ,was only when the 
COmmittee, not being convinced by the grounds stated by 
the Ministry, invited the officials of the Ministry of Rail-
ways (Railway Board) for oral evidence that some reveal-
ing facts came to light. The Committee are pained to 
note of the revelation made during the evidence that 
this 'racket' was going on at Delhi Main Station with the' 
connivance of some officers of the Railway Administration 
and in league with some unscrupulous agents/traders for 
a number 1)£ years withcut being detected by the ~utho
rities. The Committee wish that the Ministry had con-
ducted this investigation on their own immediately on 
re<:eipt of the Parliamentary question. 

5. What has pained the Committee more is the fact 
that even on the day of evidence, complete investigations 
had not been made into the state of affairs as an inquiry 
against the agents/traders who had been indulging in 
such malpractices was yet to be made. The Committee 
need hardly emphasise that such agents/traders, who are 
found guilty, should be identified and brought to book 
and it should be considered whether they be black-listed. 

6. The Committee have been informed during evidence' 
that some of the officials involved during the last 
four years had retired. The Committee would suggest 
that the Ministry might examine whether any action 
could be t.alren agaiDst the retired officials in case the 
irregularities conunitted by them are established after 
due enquiry. The Committee would ~o like the Miniitry 
of Raihwys (Railway Board) to devise some in-built 
machiDery whereby strict checking and supervision is 
exerclsedover the oftl.cera., whose assi~ts are vulner-
able to corruption. .. ", ~ 
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7, The Committee fUrther note that the reprelefttatives 
of the MiniStry had' assured the Conunittee durtng-evi-
dence that information as per assurance g'ven In reply to 
the question would 'be collected for one calendar year 
(instead of four years as stipulated in the question), that 
is, :for 1980 and the same would be furnished to the 
Committee by 31 October, 1981. The Committee regret 
that the requisite information has neither been furnished 
to them nor laid on the Table in 'implementation of the 
assurance, The Cornmit~e desire that this lnfonnation 
should be collected and laid on the Table without further 
delay·, 

8, At the'r sittings held on 1& October, 29 October and Re' f' View 0 
17 November, 1961, the Committee reviewed 4S pending pendlnr 
assurances pertaining to Third Session ot SeVf'!l1th !.ok assurancea-; 
5abhD ::m -1 3') pending assurances pertaining to Fourth 
Session of Seventh Lok Sabha (details given ;n Annexure 
to Minutes of the sittings held on aforesaid dates), 

The observations or recommendations of the Committee 
in respect of each case have been given under the relevant 
item of the M:nutes of the sittings held on 15 October, 
29 October 'and 17 November, 1981. 

ConSidering the reasons advanced by the Govemment. 
the Committee agreed to grant extenSion of time in 15 
cases, The Committee trust that the Ministries/Depart-
ments concerned wiU make all eifforts to ensure imple-
mentat'on of thol'e assurances by the extended dates as 
approved by the Committee. 

9. The Committee also hope that the assurances where 
period of extension sought for has already expired. would 
be implemented by the Government without 1088 of further 
time. 

10. In the case of assurance at 51. Nos. 1 and 11 of 
Annexure-I, the Committee' 'noted that the Ministry had 
sought for extension of time upto 9-8-1981 and 100-10-1981, 
respect'vely, and thereafter neither the anuranees were' 

·P.S.: The statement in implementat ion of the allurance 
has been laid on the Table on 21 Dec ember, 1981. 



4-
Jroplemented nor the Ministry bothered to seek further 
extension of time. The Committee dQCided that ofticials 
of the Ministry of Education and Finance might be called 
to appear before the Chairman, Conunittee on Government 
Assurances to explain the l'easons for such lapses. ·They 
also decided to call the repre$entative of the Ministry of 
Finance in respect of 81. No, 14 where the Mlinistry bad 
intimated that the i~plementation of the assurance was 
likely to take more time beyond 31-12-1981, upto which an 
extension of time had been Bought earlier. Accordingly, 
the olft.clals of the. Ministries appeared before the Chair-
man on 30 October, 1981 and explained the position in res-
pect of each of the pending assurances. 

The Committee would like to emphasise that the 
Ministries/Departments should invariably be car~ful in 
rnakling a request in time for extension of period for im-
plementation of the pending 85surances so that they 
(Committee) are apprised of the latest position in each 
case. This can be achieved if monitoring of the imple-
mentation of the pending assurances is done frequenUy 
and regularly at a higher level. 

11. In case of the assurance at S1. No. 20 of Annexure-I 
the Committee noted that the assurance was partly im-
plemented on 23-2-1981 and further extension of tJme upto 
19-12-1981 was sought by the Ministry to implement the 
assurance in full After going through the implementa-
tion report already laid, the Committee noted that hos-
pital-wise information as desired in the question had net 
been given therein. 

The Committee urge that the Ministries/Departments 
should. give complete information at desired in the ques-
tion &0 as to avoid any ambiiUity and complaint :from the 
Member concerned. 

12. In the cases of usu.ranees at 51. Nos. Z, 3 and 9 of 
Annexul'e-ll the Committee decided that repreeentati"" 
of the Ministries mirht be caUeci to aPPll" beJore the 
Chairman to explain the JaWst JQiti9n ~ imple-
mentation of the assurance.. 

13. In case ef the aasure.ace at SL No. II tbe Comm',ttee 
noted that Ministry' had implemented the assurance 
partly ana thereafter no extension wu JOught for and 
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in case ot S1. No. 2~ the Committee no~ed that for im-
plementin~ the assurance extension upto 28-1-1981 wu 
sought. The Committee decided that the representatives 
of the Ministry might be called to appear befC?re the 
Chairman. Accordingly, the representatives. of the 
Ministries of Home Affairs (Personnel and Administrative 
Reforms) (S1. Nos. 2 and 3), Industry (S1. No.9) and 
Works and Housing (S1. Nos. 21 and 22) appeared before 
the Committee on 13 November, 1981 and explained the 
latest position in regard to implementation of the respec-
tive assurances. 

14. Similarly, tn the cases of assurances .t S1. Nos. 5, 
1~ 13, 15 18 and 20 to Annexure-III after considering the 
grounds on which the Ministry/Department had eought 
for extension of time, the Committee decided that the 
representatives of the Ministry might be called- to appear 
before the Chairman to explain the latest position about 
the implementation of the assurances and delay in seeking 
further extension of time. 

The Committee are constrained to note that the re-
commendations of the Conunittee are not being given 
the due attention they require as it is seen from past 
experience that Ministries/Departments of Government of 
India do not take it seriously to implement them in time, 
with the result that not only the number of pending assu-
rances is mounting up but little precious is done to reduce 
the list of old pending assurances even after extension of 
time granted by the Committee. The Committee would 
once again take this opportunity to draw the pointed 
attention of the Wnistrles/Departments concerned to their 
.rlier recommendation that suitable cells be created in 
the Min'stries to oversee the implementation of the pending 
llSIurances within the least possible time. 

15, The Committee considered tbe request made by the Requests 
Governmmt for dropping of the follow:ing Ave U8U- trom Govern-rances:_ ment 

for 
. d~p~ 

(1) Aaurance given in reply to USQ No. 2887 on of Five 
12 M~h, 1979 re: Shifting of Central Govern- jUlUranc_ 
ment offices out of Delhi; 

*Date for ap~ring of the officials not yet decided. 
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'(ii) Assurance given in reply to USQ No. 368() on 
10 May, 1976 re: Expenditure on the enquiry 
committee on working of Bharat Sewak 
Samaj; , 

(iii) ,,~urance g:ven in reply to USQ No. 2196 on 
, 31 August, 1981 re: Morale Dam and Indrani 

Da,m; 

(iv) . Assurance given in reply to Calling Attention 
te: Reported HawaIa Racket !involving bogus 
transactions in Bombay; and 

(v) Assurance given in reply to Calling Attention 
re: Reported Power shortage in various parts of 
the country. 

The Committee perused the reasons advanced by the 
Government in these cases and agreed that the above 
assurances m~ght be dropped. 

Position of 16. A statement showing the position of assurances 
Pending pertaining to Fifth, Sixth and Seventh Lok Sabha pending 

aasurances 
Pertaining implementation by the Government as on 19 December, 
to Fifth, 1981 is given at Appendix. The Committee would like the 
Sixth and Ministry /Department concerned to make eamest efforts 
seventh to implement expeditiously all the assurances pertaining 
Lok Sabha. to Fifth and 'Sixth Lok Sabha, which have been pending 

for a considerable period of time. The Committee would 
also like to urge upon the Ministries/Departments con-
cerned to make every endeavour to implement the pend-
ing assurances of Second to Sixth Sessions of Seventh 
Lok Sabha within the stipulated time. In all cases where 
GovernmeDt foresee that in spite of best efforts it would 
not be possible to implement .any assurance within the 
prescribed time or within the extended period agreed to 
by the Committee, the Ministry/Department concerned 
should approach the Committee in time, i.e. before the 
expiry of the due date for extension of time for implement-
ing the assurance indicating in detail the progress already 
made and the reasons for seeking such extensions. 

NEW .D1!OLHl; 
.December 22, 1981. 
PaU3A 1, 1903. (Saka) 

JAGANNAm MO, 
, Chainnltm, 

Committee on Go~ 
Aaou1'ancef. 



MINV'I'IlS 
Fourth Sluu., 

(1181-81) 

The Committee sat on Monday, 2'8 September, 1981 from 15.00 
to 16.30 hours~ 

PRESENT 
Shri Jagannath Rao-Chair1l14n 

MEMBI'.RS 

2. Shri Kamaludfn Ahmed 
a. Shri Lakshman Mallick 
4. ShriSomjibhai Damor 
.5. Shrimati B. Radhabai Ananda Rao 
6. Shrt Sunder Singh 
7. Shri Krishan Datt Sultanpuri 
lJ. Shri Tapesbwar Singh 

SECUrAJUAT 

Shri N. N. Mehra-Chfef Examiner Of ~JtWn. 
8hri T. R. Ghai-Senior Examiner of Quemon. 

WITNESSES EXAMIND 

It'" 

Shri P. C. Misra-Director, . Traffic CommerCf4l, RatltDCllf 
Board. 

Shri C. S. Christian-Chiej Commercial SuperinttndeM. 
Northern Railway. 

Shri Brijendra Prasad-Joint Director, Vigilance (Traffic). 
Railway Board, 

2. Before the Committee proceeded to take evlaence of the ... 
presentatives of the Ministry of Railways in connection with the 
hnplernentation of. the assurance given in reply to Unstarred Qu __ 
tion No. 4516 on 18 December 1980 the Chairman drew attentfon of 
the witnesses to the provision:. of Direction 58 of the Di~ by 
the Speaker. 

7 
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3. The Chairman referred to the 'factual note furnished at the-
instance of the Committee by the Ministry wherein it was stated 
that items to be cleared by ~Igage vans of mail/express trains on 
pIiority have been speciftecl by the Railway Administration. On 
being asked "when and at what level it was decided about certain 
items to be cleared by luggage vans by mail/express trains on 
priority basis", the witness explained the position as follows: 

"Para ~3 of the Indian Railway Commercial M~al, Vol. It 
Second Edition, 1972 says: 

'Despatch of parcels: -Parcels must be despatched as qUickly 
as possible. Parcels of perishable nature, newspapers and 
cinematograph films should, however, be despatched by 
the first suitable train so that they may reach their desti-
nation the earliest. Individual railways have issued pam-
phlets containing instructions for the clearance of parcels, 
traffic, both local and through. The stalr'should carefully 
study these pamphlets and strictly act upon the instruc-
tions contained in them.''' 

The Northern Railway published a Parcel Loading Manual 
in 1961. In para 107 of this Manual, it is stated: 

"Clearance-(l) The general principles for the clearance of all 
Parcels and luggage by diflerent trains are given below:-

'(a) Mail and Express Trains will normally carry only the 
following items of traffic:-

(i) Bonafide Luggage 
'(ii) Valuables and Insured ArticleS" 
(ill) Arms and Ammunition 

: (iv) Free Service Articles where specially authorised 
(v) Railway Dak 
(vi) Bags containing Government Oftlcial Dak 
(vii) Mail Dak 
(viti) Films 
(ix) Newspapers 
(x) University or Service Commissfon Examination Ans-

wer Books 
(xi) Gift Parcels 
(xii) Monkeys in crates 
(xiii) Poultry 
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-' 

(xf\') __ 

(xv) Iced Fish 
(xvi) Freah frWt 

(Jt\til) Vegetable. 
(nill) :Milk 
,(xix) Cream 
(xx) Butter 
(xxi) lee Bundles 

(b) PaSlenger and Pareel Exprell Train will carry all 
Parcel traftlc and luggage, including items mentioned til 
(a) above." . 

The witness further stated that subsequently, after proper in-
'ftstfgations, a new directive was Issued In April, 1.1. In reply to 
a question, he conftrmed that the revised instructions had *n 
incorporated in the Railway Manual and had also been communica-
ted to an the important statiODl. • 

In reply to another question as to whether the list of priOrity 
items had been reviewed at any time, the witness stated that it wee 
being reviewed frOlIl time to time depending upon the local factors. 

4. The Committee drew the attention of the witness to Ministry 
of Railway's statement that. '. "Traders In connivance with Railway 
staff get their hard parcels booked when genuine preferential traffic 
is left behind" and asked how and when the Ministry had come to 
Buch a conclusion. In reply the witness stated that periocUcall~ 
surprise checks were made which revealed such connivance. He 
added that 8 cases had cotne to light in which 12 to 15 members of 
the staff were involved. 

5" On being asked about the action taken against the staff found 
involved in such cases, the witneu informed the Committee that 
out of those found guilty, 2 were removed from service and others 
were subjected to various types of punilhment e,g, 8UJpension from 
service, w6.thholding of increment, .. 

To a further qaestion whether any cotnplaint book was kept to 
enable the ge1U1ine paaengen to lodge • complaint it their luggage 
-as refused to be booked, the witness informed the Committee that 
a complaint book was maintained by the Station Master at each 
ltatlott. About the complaints made during the last one year, the 
1ritness stated that from August, 1980 up to May. 1981 there had 
been only three complaints. & regards the ftrst complaint, It was 
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llot substantiated, while the other two complaints were under 
-enquiry. 

7. When enquired on which trains loading of hard parcels, e:lreept 
with prior permission was prohibited, the witness intonned the 
Committee that there were about 22 restricted trains for loading 
hard parcels except with prior permission. A list of. such trains 
was furnished by the witness to the Committee (see Annexure). 

The witness further informed the Committee that quantum load 
being more than the capacity available in the trains, first preference 
was given for clearance of passenger luggage, then c~e the peri-
-shable parcels and thereafter 'the hard parcels. To a query it was 
stated that similar restrictions were imposed in all other metropoli-
tan cities. 

8. While drawing the attention of the witness to part (a) of Un-
starred Question No. 4516 dated 18-12-1980, the Committee enquired 
about the action taken against the omcers responsible for the racket 
in grant of permission to clear J:lard parcels by Mail/Express trains 
and the unscrupulous agents operating at Delhi Main Station. In 
reply, the witness stated that a study made by the Northern Rail-
way revealed that there was a certain trend to' this effect in the 
Railways over a period of time though it could not be tenned as a 
4racket'. Supplementing the infonnation, the witne9S stated that 
the officers involved during the last four years were Sarvashrl 
C. L. Khanna, T.E.A Prakash and Bhasin who officiated as 'Station 

, Superintendent', Delhi malin Station. 

In this context he clarified the position as under: 
"During the four years period, principally for a major period 

Mr. Khanna and for a short spell Mr. Prakash and Mr. 
Bhasin were the Station Superintendents. The present 
incumbent is Mr. Chandra Prakash from January, 1981, 
He is Station Superintendent." 

Asked whether there was any breach of rules committed by an,. 
·of the three officers, the witness added: 

"It would appear that there was some sort of this trend dur-
ing the period of Mr. KAanna. 'l'h;at Is being separately 
looked into." 

9. When asked about the action taken against the clearing agents 
·.concemed, the witness stated that no action had .been taken against 
them. The aspect wbeUler any irregularity had been committed by 
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the: ~ • .:aring agents was yet to be examined. In this connectioa, 
the following par.graph from a relevant document 'Clearace of 
hard. p~la by restricted Mall and Express Traina Ex Delhf. fur-
nished to the Committee was read out by the Chairman: ' 

"Incidentally a sample analysis in regard to the permits issued 
by PA/SS or SS over a period of ten days w.e.f. 1st January 
to 10th Janu,ary, 1981 has revealed that the Forwarding 
Agents cornered 96.8 per cent of the permits i.ued and 
8.2 per ceQt went to deseni.ng cues. Out of 96.8 per 
cent granted to the Forwarding Agents. 

67.6 per cent went to Forwarding Agents 
MIs. Paul & Co. ' 

14.8 per cent to Shri Ramji Oas & Co. and 9.~ per cent wu 
cornered by Shri Ashok Kumar & M Is. S.R. & Sons 
respectively. 

In other words, 92.1 per cent was cornered by four Forward-
ing Agents." 

In this context, the witness stated thus: 

"U it is established that he (the clearing agent) hal heeD 
indulging in malpractices then we can certainly blaek-
list and withdraw his licence." 

Stressing this point, the witness added that the Railway Depart-
ment had already issued instructions in regard thereto and action 
would be taken accordingly. 

10. On being asked about the procedure adopted for seeking 
specific permission of the Divisional or Headquarter OfBee, the 
witness informed the Committee that penniAton wa. obtained In 
writing from the consignor and the permission was given in writing 
bY' the Railway authorities. In case the permission at the competent 
oftlcer was sought over the telephone, it was confirmed in writin, 
later on. 

While referrirM to the following paragraph from the Mtnlttry 
of Railway', note, the Committee desired to Imow wbetMr the 
Station Superintendent had any d.i.8cretion left with him: 

........ iuvestigatJoaa carried M to IlUd1 wbe&ber theN rul_ 
were being observed at Delhi Station reveal that OYer' a 
decade the Station Superinteudents of Delhi Station 
have been granting permiMkm for loediDg at hard par-
cels in maillexpress trains. This WIllI done even ""-
preferential traftle was left behfn4.. 
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In reply, the witness stated that no specific authority was given 
to the Station Superintendent in this regard. Only after the JilarUa-
ment Question came, the position was checked and Mln'stry came 
to the conclusion that there was irregularity committed by them. 

The Cornn'tittee were further informed that P.A. to the then Sta-
tion Superintendent wasrnainly issuing such permissions. However, 
he had taken the plea that as the Register of sanctions used to be 
periodically signed by the Station Superintendent, he (i.e. P.A.) 
was acting only on his behalf ,and as such he was not responsible 
for the irregularities. The representative of the Ministry stated that 
in the light of the investigations, the question of transfer of P.A. 
to Station Superintendent from Delhi was under consideration of 
the Administration. 

11. On be:ng asked as to the action taken against those defaulting 
oftlcials who had since retired, the witness stated that in case of 
retired oftlcials gratuity was given only after certificate of efficiency 
and faithfulness issued by the competent author:ty was obtained, 
otherwise it was withheld In these cases also, perhaps action might 
be taken on those lines. 

The Committee were given to understand that since the issue 
of revised instructions in March-April, 1981 by the Railway authori-
ties, periodical checks were conducted and no violation of the order 
bad come to their notice. 

The Committee drew attention of the witness to the information 
given by him that the Register of sanctions was signed by the Sta-
tion Super1niendent and asked him to clarify the position in the 
context of the statement made in the written lnfonnation furnished 
to the Committee that adequate records of perm;ssions granted dur-
ing the last four years had not been maintained.' The witness stated 
that the complete record was not available. 

12. In reply to a query by the Committee that if in!onru:tbn to:' 
fUll four years could not be furnished in implementat'on of the as· 
8urance, to what extent such information was avaitable, the witness 
.. ured the Committee that the information as per assurance given 
in reply to the Question would be collected for 'one calender year, 
that is, for 1980 and furnished for their infonnation and use, latest 
by 31 October, 1981. 

The Committee then adjourned 



ANNEXURE 

(vide para 7 of th.MIQIt~I) 

(1) 1 UP /2Dn. 
(il) 7UP/aDn. 

(iii) llUP/12Dn. 
(iv) 13UP/14Dn. 

(v) 38Dn. 
(vi) 6Dn. 
(vii) 5UP 

(viii) 37UP 
(Ix) 167UP/168Dn. 
(x) 153UP /154Dn. 
(xi) 85UP /86Dn. 
(xU) 155UP /156Dn. 

(xiii) 81UP/82Dn. 
(xiv) 103UP /104Dn. 
(xv) 173UP/174Dn. 
(xvi) lOlUP/102Dn. 
(xvii) 175UP/176Dn. 

(xviii) 161 UP /1620n. 
(xix) 57UP/58Dn. 
(xx) 29UP. 
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" FIfth Sittiac 
(1931-82) 

The Committee met on Thursday, the 15 October, 1981 froaL 
15.00 to 15.30 hours. 

PRESENT 

Shri J agannath Rao-Clwtimian 

MEMBERS 

2. Shri Kamaluddin Ahmed 
3. Shri Digvijay Sinh 
4. Shri J agpal Singh 
5. Shri Lakshman Mallick 
6. Shrimati B. Radhabai Ananda Rao 
7. Shri Sunder Singh 
8. Shri Krishan Datt Sultanpuri 
9. Shri Ram Swarup Ram 

SECUTAItIAT 

Shri N. N. Mehra-Chief Examiner of Questions. 
Shri T. R. Ghal-Senior Examiner of Questions. 

Review of pending _lIUI1lnee5 pertalni.., to Third SesIion of 
Seventh Lok s.1tha 

MEMoRANDUM No. 12 

2. The Committee took up for consideration Memorandum No. 11 
(item Nos. 1 to 22) for the purpose of reviewing assuranceos pertain-
ing to the Third Session of Seventh Lok Sabha (Second Batch) 
(details given in Annexure 1). 

The observations and recommP.ndations made by the Committee 
seriatim on the 22 pending assurances are ,as under:-

SI. No. I.-The Ministry at Education and Spcial Welfare had 
sought an extension of time up to ~1 for the implementation of 
the aiaurance. The Committee noted that further extenf!On of 
time ~ond 9-8-81 had not been sought by the Ministry. The1 

'4 
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desired that the Secretary of the Ministry of Education and Social 
Welfare on his representation should appear befnre the Chairman 
of the Committee on Government Assurances to explain the reasons 
for such lapse and thereafter the matter may be considered by the 
Committee. 

Sl. No. 2.-The Committee noted that a statement fulfllling the 
assurance in part had ~n laid on 23-2-81 and extension of time 
up to 30-9-81 had been sought for to implement the a .. urance in 
full. The Committee also noted that while Information in re!IpeCt 
of State of Karnataka had already been received and in the case of 
Madhya Pradesh and Assam it was still awaited. 'The Committee 
desired that the information in respect of the remaining StateI' 
should be expedited S() that assuranCe was implemented in full 
during the coming session. They however, ",gretted that no 
request for seeking extension of time beyond 30-9-81 was made by 
the Ministry. 

S1. No. 3.-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on 24-8-81 
and information in respect of Statt'oS of Assam, West Bengal. OriRBa 
was still awaited and for that reuon extell8ion of time up to 10·10-81 
had been sought by the Ministry. 'nle Committee desired that the 
Ministry should take immediate steps to implement the balance part 
of the BSS?rance during next session. 

51. No. 4.-The Committee noted that part information had been 
laid on the Table of the House on JO.3..81 and the information in 
l'eI!pect of States of Assam, Bengal and Orissa' was still awaited and 
that extenaion of time up to 11-10-81 had been lOught for (mplem ..... 
tatton of the rematning assurance. The Committee d .. ired thllt 
efforts should be made to Implement the balance aSl\V'8l1ce in tuJl 
during the next session. 

sr. Nos. 5 &- S.-The Committee had noted that the assurances were 
given as long back 8S on 13-6-80 and 20-6-80 and exteDlllon of time 
up to 31-12-81 had been sought. to implement them on the rround, 
that, "Despite repeated reminders the required Information is "till 
awaited from 8 number of Ministries aild departments. Even after 
the information has. been received. it would need to be coUected and 
tYPed. In Enltli.h and HIndt and It is Ukely to take lOme time." The 
Commft~ . felt sore for the delay in implementing such Ifmple type 
of 8I8Urances 821d. deIired that .the Ministry IhouJd take Immediate 
lteps for ~pJernelltinl the psurllnecs posfti~ly during the Dext 
leasiOlL 
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St. No. 7.-The Committee noted that au ex~ension of time upto 
31-12-81 had been sought by the Ministry to implement the remaining 
assurance on the ground, "Despite repeated reminders, the required 
information is stili awaited from a few Ministries/Departments. 
Even after the information has been received it would need to be 
collated any typed in English and Hindi and it is likely to take 
quite some time." The Committee felt that the assuranee was given 
as long back as on 20-6-'80 and that one and half year had already 
lapsed since then. Tiley desired that the required infonnatioD 
should be collected without further delay and the assurance imple-
mented during the next session. 

St No. a.-The Committee noted that an extension of time upto 
15-12-81 had been 30ught by the Ministry to implement the assur-
ance. They further noted that certain infonnation bad been received 
by the Ministry but certain clarification had been sought. The Com-
mittee desired that the information should be compiled by the Minis-
try immediately so that the assurance was laid during the next 
session positively. . 

Sf. No. 9.-The Committee noted tha~ an extension of time upto 
31-12-81 had been sought by the Ministry to implement the a9Surance 
on the ground, "it is likely to take some- time moie to get the re-
quired information typed in English and Hindi." The Committee 
felt that delay in implementation of the assutance should. not have 
occurred merely on the ground that the information was yet to be 
typed in EngUsh and Hindi. The Committee desired that the assur-
ance should be implemented and laid on the Table of.- Hou!l& 
during the next se6sion without faU. ., 

Sl. No. lO.-The Committee noted that an extension of time upto 
31.12.81 had been sought on the ground that the information had 
been received from the field fonnations but the same ·had to be com-
piled after proper scrutiny. The Committee hoped that the Minis-
try would compile the information immediately and lay it during 
the next session. 

Sl. No. l1.-The Committee noted ·that an extension of time upto 
10.10.81 had been sought to implement the assurance on the ground 
that the bank was likely to take some m9re time to complete the 
initial investigation to give final reply for fuUllling the assurance. 
The Committee were not satisfied with the reasons advanced by 
the Ministry and. d~red that the ~retary of the ~ of, 
Finance or his representatives should appear ~fOTe the C~ 
of the Committee on Government Assurances to explain the latest 
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position about the implementation of the assurance. Thereafter 
the matter might' be considei-ed by the Committee f\lrther. . 

'Sl. No. 12.-The Committee noted that the Ministry had"lOught 
an ritension of time up~o 31.12.81 to lmplement the assurance on 
the ground, "despite reminders the reqUired information Is still 
awaited from a number of Ministries/Qepartments." The Commit.-
tee were of the view that the information which Was to be collected 
from local sources should not have taken IUch a lcmg time. They 
desired that the assurance should be implemented without further 
delay and statement· thereof laid during the next session. 

Sl. No. la.-The Committee noted that the Ministry had,tought 
an extension of time upto 31.10.81 for the implementation of the 
assurance on. the ground "despite repeated remindel'l infonnaUon 
is still awaited from a few Ministries and Departments. Even after 
the information has been received. it would need to be coUected 
and got typed both in English and Hindi". The Committee' felt \ 
that t~e Ministry should not have taken much time to implement 
the assurance. They desired that the assurance should be imple· 
mented during the next session, , 

Sl. No. 14.-The Committee noted that an extension of time upto 
31.12.81 was sought on the ground that fulfilment of the assurance 
was likely to take some more time. The Committee were of the 
opinion that the reasons mentioned by the Ministry were not clear 
at all. They desired that a representative of the Ministry might 
be called to appear before the Chairman so as to explain the whole 
matter personally, whereafter the matter would be con.idered by 
the Committee further. 

Sl. No. IS.-The Committee noted that an extension of time upto 
18.7.81 had been sought to implement the assurance on the ground 
"the requisite information for the fulft!nent of the assurance has 
to ~ collected from field formations and alSo from other Sections 
of the Department. Though all efforts have been made to collect 
the informatlon as early as possible, the complete Information hal 
not yet been received, which will take some more time". The Com-
mittee noted that no further extension of time had been sought be-
yond 18.7.81. The Committee desired that the assurance should be 
implemented during the next session. 

SI. No. IS.-The Committee noted that an extension of time Upll) 
25-1().81 fo~ implementation of the auurance had been 80ugbt on 
the grouDci ·~the ~ are vIgoroualy tQ1DI u. obtaial the com-
plete lnfonnation 1rom the State Government. However. the State 
Gowrmment, In sptttt of belt eftorta. hu !lOt been able to _ the 



complete infonnation." The Committee also noted that the assur-
ance had been implemented partly vide statements laid on the 
Table of the House on ~.11.80 and 24.S.81. The Committee desired 
that the remaining intonnation should be collected expeditiously 
and the assurance Implemented during the next session. 

SZ. No. 17.-Tbe Committee noted that an extension of time upto 
23.9.81 to implement the assurance on the ground "at the time of 
compilation of the infonnation re{'eiv~d from the Public Sector 
banks, it was observed that there were certain discrepancies in the 
information furnished. by some of the Banks. Necessary clarifi-
cations were therefore ()btained from the Banks with a view to-
reconcWng those dilcrepancies. The replies received. from the 
Banks ire being processed.. Since the infonnation received from 
the banks is qUite voluminous, it will take some more time in 
processing and ftnaUy compiling them". The Committee further 
noted that no further extension of time had been sought after ex-
piry of the extension on 23-9.81. The Committee desired t~at 
the assurance should be implemented during the next SetJSiOD. 

st No. 18.-The Conunittee note'd that the assurance had been 
partly implemented vide statement laid in Lok Sabha on 24-8-81 
and an extension of time upto 8-11-81 had been sought on the 
ground "the State Government, in spite of its best efforts, has not 
been able to send us the complete information". The Comm ttee 
agreed to grant the extension and desired that the assurance should 
be implemented within the extended period. 

51. No. 19.-The Committee noted that an extension of time upto 
8-11-81 had been sought by the Ministry to implement the assurance 
on the ground, "ThouA all efforts have been made to collect the 
information as early as possible, the complete infonnation has not 
yet been received, which Will take some more time". The Com-
mittee agreed to grant the extension 'Bnd des'red that the assurance 
should be implementt'd within the extended period. 

sr.. No. 2fl.-The Committee noted that the assurance had been 
partly im-plemented vide statement la'd in Lok Sabha on 23-2-81 
and an extension of time upto 19-12-81 had been sought by tb_ 
M:lnistry to Implement the assurance in full. The Committee noted 
that the lnfonnatlon sought to be obblined. in the questlon' was 
about 'the number of beds' in each hospital. ~r . going through 
the Implementation report' already laid, it had' been transpired' <that 
the hoIqdtal-w1se fnfonnatfon bad not been giml. therein. ''nte 
Committ.ee felt that the tnformatfan should b! given as desired in 
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the question and 8 note stating the reasons for not Biving the 
complete information and implementing the assurance in time 
should be furnished by the Ministry for consideration of the Com· 
mittee. 

81.. No. 21.-The Committee noted that an extension of time tic. 
!Implement the assurance upto 17-10-81 had been sought by U. 
Ministry on the ground "the requisite infonnation is still awaited 
from only one State Govemmcnt".~ The Committee felt that the 
infoormation which was to be collected from local source should not 
have taken such a long. time to be sou,ht. They desired. that the 
assurance should be implemented during the next aession. 

Sl No. 22.-The Committee noted that the assurance had already 
been implemented vide statement laid on 24-11-80. 

Sz. No. 23.-TheConunittee noted that an extension of time uptc. 
'1-11-81 to implement the assurance had. been sought on the ground 
that pr0cet8ing of material would take more time. The Committee 
felt that the processing of material should not have taken more time 
and desired that the assurance shOUld be implemented without 
further delay. 

The Committee then adjourned to meet at 1~.OO hours OIl 

29-1~1981. 
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MlNtJTES 

Sixth SittlD. 
(1181·82) 

The Committee met on Thursday, the 29 October, 1981 from 15.00 
hours to 15.45 hours. 

PRESENT 

8pri Jagannath Rao-Chairman 

MEMBERS 

2. Shri Kamaluddin Ahmed 
3. Shri J agpal Singh 
4. Shri Lakshman Mallick 
5. Shri Somjibhai Damor 
6. Shrlmati B. Radhabai Ananda Rao 
7. Shri Sunder Singh 
8. 8hri Krishan Datt Sultanpuri 
9. 8hri Ram Swarup Ram 

SECRETARIAT 

Shri N. N. Mehra-Chief Examiner of Questions. 

8hri T. R Ghai-Senior Examiner of Questions. 

2. The Committee took up for consideration Memorandum Nos. 
13, 14, and 111. Observations or recommendations of the Committee 
on the Memos are as under: 

Memorandum No. 13. Request from the Govemment for dropping 
of assurances given in reply to USQ No. 2887 on 12 March, 
1979 regarding shifting of Central Government offices out 
of Delhi. 

3. The Committee noted that the Ministry of Works and Housing 
had requested through the Department of Parliamentary Affairs 
that the assurance might be dropped on the grounds set forth in the 
note dated 31..s-s1 from the D.P.A. relevant extracts where-from 
are reproduced below:"-

"In March, 1978 the CCA while considering the proposal 
about the location of some new offices in Delhi directed 

j" 
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the Ministry of Works and Housing to prePare a Paper 
.(In the question {jf shifting of government oftlCes out of 
Delhi for the consideration of the Secretaries Committee. 
In June, 1979 the required note for the CCA was pre-
pared after collecting the information from the variOUI 
Ministries/Departments. From June, 1979 till April, 
1980 this Ministry was in the proceaa of ftnaliaing the noto 
in consultation with Finance Division and the T.e.p.O. 
In April, 1980 the Note was presented to the Cabinet 
Secretariat The Cabinet ~tariat returned the note 
suggesting that specific proposal for shifting the oftlces 
outside Delhi may be brought before the SecretarNl 
Committee after examining the matter in consultation with 
other Ministries concerned. From June, 1980 to March, 
1981 various exercises were made to formulate concrete 
proposals and give specific names of offices which should 
be shifted outside Delhi. It was not considered necessary 
to consult the Ministries concerned becauae every Minia-
try /Department will have one reason or other to support 
their contention for the continued location of their office 
in Delhi. In March, 1981 a sub-group was constituted to 
study/ the problems and ,make recommendations about 
the offices which should be shifted from Delhi without 
causing any inconvenience or dislocation of work, The 
sub-group came to conclusion that it would be necessary 
to conduct a detailed study to evolve a suitable criteri1l 
for selecting offices for shifting from Delhi and assess 
the availability of accommodafon at other places where 
oftlces could be shifted. The sub-group at its second 
m~ng in April, 1981 tentatively selected certain oft\ces, 
Public sector undertakings which could be consldered 
for shifting out of Delhi. On the recommendation of thil 
BUo..grOUp a draft note for presentation to the Seeretariel 
Committee has been prepared and it is under considera-
tion ot Finance Division at present. It is likely that a 
need may arise for consulting the Departments concerned 
before ftnalising the recommendation of this Ministry. 
After Secretaries Committee hal considercci the note, their 
recommendation!! are to be submitted to the CCA tor 
fin1l1 decision. 

$bilting of ofB.ces out of Delhi is a continuous proceN and 
involves lot of resiJtence from the concerned Depart· 
ments. It is diftlcult to specify the time required for 
ftnalising the matter." 
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4. After considering all aspects of the mattel' azul rNlOIlS advanc-
.. by the ~ of Works ana ltousiD& the CommUtee decide!! 
10 dft;p the aqutibce. 

_enumin4um No. 14. Req:UM fftlm the Government for dropping. 
of an atJi\U'8n'ee given in: reply to trSQ No. 3680 on the 
10 May, 19'18 regarding e~d1ture on the aDquiry com-
Jnl\tee c)h, ~g of J5hatat sewak Sam~. 

6. The COllUl\ittee noted tbat tbe Ministry of Chlil Supplies had 
requea'bed through the ~t of Parliamentary Affairs that 
the 8SlU11lnce might be dNlpped ()fi the grol.l1'ld!l set forth in the 
DotAl ated D 5epteIZ1ber. 11Il, relevant extract therettom are re-
procit.acIN wlDw:-

"At the time of giving above reply, it was expected that 
material from the Central Ministries/Departments, State 
Go~ent~ and U.Ts. on the portion of the report with 
which they were concerned would be forthcoming qUickly 
and that a fina~ Memorandum of Action taken on the 
Report, as stipulated in the Commiasioa of Enquiry Act, 
would be prepared on the basis of available information. 
The Report of the Commission is a voluminous docu-
ment Gd it consists of 2i volumes nmning into about 
10,000 pages. The report calls for actioa. by a number of 
Central Ministries as well as State Governments. On the 
basis of the repUes received by them, a draft Memoran-
dum of Action taken on the Report was prepared and 
sent to all concerned Ministries for comments. The com-
ments of various Milllistrlell have not yet been received, 
in spite of several reminders. The draft Memorandum of 
Action can be finalised only on receipt of comments from 
various Ministries. 

t1nd~ the 'Rules of BUsinfSS, the Memorandum ot Action 
taken on the Report to be laid 011 the Table of both the 
ftouses has to be ftl'st submitted to the Cabinet tor a~ 
prowl &hit this can. be dC)n& only after the draft Memo· 
nttIdU1tl of AC!tiOft'has been finalised til consultation with 
an the ~neernecf Ministries. ''l'his has resulted in 
delay. 

For the above reason., this Ministry flnds it difficult to present 
to ~~t aocm a lIIemormc:b.uft of Mtion taKen on tbe-
!b!port.' It is, thfte!ore, UtiUkely tha.t this Mlnistry may 
be nle to 'fUHtl the above assurance 'before the stipulated' 
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date. It may be added that the M1niItry '* •• tt,,,. 
obligation of placing a Memorandum of Ac:Uon Wwn GIl 
the Report in both the H~UIe$ of Par]Jau)ent. Aa .u.Qb. 
the assurance will ipso facto stand fulfilled wblll tM. " 
done." 

6. The Committee after eonslderinl the reasons advancec1 by tift 
Ministry of Civil Supplies agreed to drop the 8I8Urance . 

.Memorandum No. 15: Review of pending assurances pertafninr 
to Third Session of. Seventh Lok Sabha. 

7. The Committee then took up for consideration l4emorendlUll 
No. 15 (item Nos. 1 to 23) for the purpose of reviewing IIIUfIIlCII 
pertaining to the Third Session of Seventh Lok !abba (last batcb) 
(details given' in Annexure-II). 

The observations and recommendations made by the Committee 
aeriatim on 23 pending assurances are as under:-

SZ. NO.1: The Committee noted that the extension of time upto 
17 .. 12-al had been sought for by the Ministry ot Home Main to 
fulfil the assurance on the ground that information from some State 
Governments was still awaited. The Committee desired that what-
ever information was available with the Ministry might be laid 
during the next session and efforts made to get the requisite infor-
mation from rest of the States as early as possible. 

Sl, Nos. 2 & 3: The Ministry of Home Affairs had sought an ex· 
tension of time upto 23-10-81 'for the implementation of the assurance 
given in reply to USQ. No. 5306 on 23-7-1980 on the ground that 
information from some State Governments was aw4lited. The Com-
mittee noted that the extension of time beyond 23-10-91 had not 
been sought by the Ministry. The COIDnlittee felt ttiat tlte MiQiltry 
of Home Affairs could have easily Implemented the a.uurance In 
part with whatever information they were having. In regard to 
ISUrlnce given in reply to USQ. No. 5307 on 23-7-1980, the Com-
lnittee noted that the latest communication seeking extension at 
time 1M 3 months had just then been received. The CoRUDfttee 
-ired that the representative . of the Ministry of &at ~trs 
miglit be called to see the Chairman, Committee on Gwemment 
Assurances to explain the reasons for tbe lapse illbotb the ~. 

Sl. Nos. 4 "5: The COlJlmittee noted that the estenaIon ot t,fme 
upto 6-10-81 ~d 5--11~1 ~tively had b8en toUght by the VInJI. 
try of Home Affairs. Tlw ConuDiU. dIIIred tliet statements In im· 
plementation of .tlte8e .,.ua.,.. aUgIat be laid OD the Table of Lok 
Sabha in the ensuing session. , 
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51. Nos. 6 &7: Tbe- Committee noted that the extension of time-

upto 6-1.82 and 22-11-81 respectively had been sought by the Minis-
tryon ,the grounds that the matter was under consideration with 
the Department of Legal Affairs and had also been agitated in the 
High Court/Supreme Court. It was also stated that the information 
was still awaited from some of Ministries/Departments. The Com-
mittee agreed to grant the extension in both the cases and desired 
that the assurances should be implemented within the extended 
period. 

5l. No.8: The Committee noted that the assurance was partly 
implemented on 30-3-81. Ministry had sought extension upto 31-3-81 
and thereafter no request for further extension was made. The 
Committee desired that a representative of the Ministry might be 
talled to appear before the Chairman to explain their difficulty anet 
the reasons for not seeking further extension of time. 

51. No.9: The Committee noted that no request for extension of 
time for implementation of the assurance had been made by the 
Ministry. The assurance was to be implemented within three months 
from the date of the reply of the question (6-8-80) i.e. by 6-11-80. 
The Committee desired that a representative of the Ministry might 
be called to appear before the Chairman to explain the matter 
personally. 

SZ. No. 10: The Committee noted that extension of time upto 
15-10-81 had been sought for by the Ministry to fulfil the assurance 
on the ground that the information was being compiled. Thereafter. 
they had not shought any extension of time. The Committee desired 
that whatever information was available with the Ministry might 
be laid in thl" House during the next session. 

S'- No. 11, 12, 13, 14, 15, 16, 17 and 23: The Committee noted that 
in these cases, the period of extension of time sought for had either 
lapsed or was to lapse shortly. The Committee desired that In aU 
these cases, whatever information was available with the Ministry 
mfMht be laid in the House in part implementation of the assurance-
in the next session and efforts made to expedite the implementation 
of the remaining portion of the assurance. . 

SI. Nos. 18, 19 and 20: In these cases the 90mmittee noted that 
the Ministries had sought extension of time upto 1-11-1981, 1-8-1981 
and 7-11-1981, respectively for the implementation of assurances. 
In all these cases, the Committee desired that the aesuranccs might-
be implemented in the ensuing session of Lok Sabha. 
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S1. No •. 21 &: 22: Tht: Committee noted in case Cit S1. No. 21 that 
the"assurance was implemented partly on 15 December, 1980 and 
in case of 81. No. 22 the Ministry had sought extension of time upto 
28 January, 1981 only for implementation of the 86surances. There-
after the Ministry of Works and Housing had not sought any exten-
aion of time. The Committee desired that the representatives of 
the Ministry of Works and Housing might be called to appear befor. 
the Chairman, Committee on Government Assurances to explain 
the factual position. 

The Committee then adjourned to meet again on Tuesday, the-
17 November, 1981. 
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MINUTES 
SEVENTH SI'M'II(G 

(1981-82) 

The Committee met on Tuesday, the 17 November, 1981 from 
11.00 to 12.30 hours. 

PRESENT 

Shri Jagannath Rao-Chairman 

MEMBERS 

2. Shrimati Usha Prakash Choudhari 
3. Shri Kamaluddin Ahmed 
4. Shri J agpal Singh 
&. Shri Somjibhai Damor 
6. Shrimati B. Radhabai An'anda Rao 
7. Shri Sunder Singh 
8. Shri Ram Swarup Ram 

SECRETARIAT 

Shri N. N. Mehra-Chiej Examiner Of Qu.estiona 

Shri T. R. Ghai-Chief Legis,~ative Committee OtJicer 

2. The Committee took up 'for consideration Memoranda Nos. 
16, 17, 18 and 19. Observations/Recommendations of the Cotnmittee 
on the Memoranda are '8S under:-

Memorandu.m No. 16.-Request from the Government for dropping 
of the assurance given in reply to USQ No. 2196 on the 
31 August, 1981, regarding Morale Dam and Indrani 
Dam. 

3. The Committee noted that the Ministry of· Irrigat'.on had 
requested through the Department 01' Parliamentary Aft'airs that 
the 'assurance might be dropped on the grounds set forth in the 
note dated 1 October, 1981 which is reproduced below:-

"Irrigation is a State subject and the responsibility of irri-
gat10n projects is entirely that of the State Governments. 
The Central Government is in no way involved for the 
damage caused to any of the structures built by the 
State Government on account of the ftoods or the eauteS 
thereof, which was the subject matter of the Question. 
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The question asked was "whether any inquiry hu been 

ordered and if so, the results thereor'. The reply given 
was the statement of fact stating that the State Govern-
ment have constituted two separate committees to in-
quire into the causes of damage and that their repon.. 
are yet awaited. Since these committees have been con-
stituted by the State Government, the Central Govern-
ment does not have any control on the period in which 
the committees will be enjoined to submit their repo11l. 
The State Governments normally do not immediately 
publish the results/findings of such commit.tees till they 
take a decision on the action to be mken on findingsl 
recommendations of such committees. Therefore, it may 
not be possible for the Central Government to report the 
findings of these committees to the Parliament within 
the stipulated period of three months in fulfilment ot an 
assurance, nor will it be possible to ask for a speciRc 
extension for the fulfilment of the assurance." 

They have further stated that an assurance has to be related 
to any action promised by the Central Government and 
in a matter which attracts the responsibility of the 
Central Government, which is not the case in the present 
context as already explained earlier. 

Minister of State for Irrigation is, therefore, of the opinion 
that the replies given to USQ No. 2196 in the Lok ,~abha 
on 31-8-1981 should not be treated as an assurance. 

4. The Committee, after considering the' reasons advanced .by 
the Ministry and also various aspects of the matter, decided that the 
Dssurance might be dropped. 
Memorandum No 17 -Request from the Government for d:opplng 

.. . i 1 to Calling Attentton an 
of the assurance gIven n rep y 1 Racket in-
25 August, 1981 regard~ng Reported Hawa a 
volving Bogus Transa:!ion in Bombay. 

th Mi i t of Finance had re-
5. The Committee noted that ens ry Afrairs that the 

quested through the Department of parlla:en~~orth In the note 
assurance might be dropped on the groun se fro are reproduced 
dated 16 October, 1981, relevant extracts where m 
below:- • 

Min:stel' in the courte 
"The statement made by the Fina:ce transaction!! In the 

of explaining the nature of ogt1s 
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hawala racket was mainly in response to the Calling 
Attention Motion. He, had however, furnished in his 
speech all relevant information in the matter and the 
assurance was only an additional and vohmtary action 
promising to lay down the results of investigations ~s 
and when it was C!ompleted. In view of the Inter-Slate 
ramifications and the large number of persons involved 
in these transactions, the investigation is bound to be 
time-consuming. Besides, it is the experience of the 
Department that sueh type of cases entail protracted 
litigation and nommlly it takes several years before the 
Department is· in a position to know the final results. 
This may compel the Ministry to seek extension of time 
for a period of 3 to 4 years for fulftlUng the assurance: 
Undoubtedly, this would g:ve a wrong impreSSion of 
the Department before the Parliament. In the circum-
stances, it is requested that this may not be treated as 8n 
assurance." 

6. The Commitce,. after examining the reasons advanced by the 
Ministry of Finance, agreed that the assurance might be dropped. 

Memorandum No. 18.-Request from the Government for dropping 
of the assurance given in reply to ~l1ing Attention on 
I September, 1981, regarding Reported Power shortage in 
various parts of the country. 

7. The Committee noted that the Ministry of Energy had re-
quested through the Department of Parliamentary Affairs that the 
assurance might be dropped on the grounds set forth in the note 
dated 28 October, 1981, the relevant extracts ~re reproduced 
below:-

"While replying to Shri K. K. Goyal on a supplementary on 
Calling Attention Notice dated 1 September, 1981, the 
Minister of State for EnerllJ stated that he did not have 
the latest flgures about the water level in Gandhi Sagar 
Dam and had promised that he would g've this informa-
tion after obtaining the same (page No. 6774 of the un-
corrected version of the debates). . However, before con-
cluding his reply, the MiniJter of State for Energy had 
furnished the requisite tnBrmatlon as under:-

'So far as Gandhi Sagar ia concerned, I just like to say that 
I have got the report of 27th August. The Reservoir 
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level of this year is 1280.24 feet .gainst last year's level 
of 1270 feet. Therefore, Gandhi Sagar has more than 
lll6t years'. . 

[Page No. 67H of the uncorrected version of the debates]" 

8. Here also, the Comm~ttee after considering the reasons ad. 
vanced by the Ministry, agreed that the assurance might be drol>" 
ped. 

9. Memorandum No. 19.-The Committee then took up for con-
sideration Memorandum No. 19 (item Nos. 1 to 30) lor the purpoI8 

·of rc'Viewing tl1e pending assurances pertaining to Fourth SaSlion 
of Seventh Lok Sabha (first batch) (details given in Annexure-In). 

The observations/recommendations made by the Committee 
seriatim on the 30 pending assurances are as under:-

Sl. Nos. 1, 2, 4, 22, 27 and 28: The Committee noted that in aD. 
these pending assurances the Ministries had &Ought extenJlon of 
time for the i~p1ementation of assurance either upto mid of 
Deeember, 1981 (in cases of S1. Nos. 1 and 2) or upto the end 01 
December, 1-981 (in cases of S1. Nos 4, 22, 27 and 28) on tlie grounds 
that the information from the State Governments, MinlstriOi/De-
partments was still awaited. 

The Committee agreed to grant the extensions sought for in aU 
these cases observing that concerned M:nistries should pursue im-
plementation of these assurances vigorously. 

Sl. No. 3:-The Committee noted that the Ministry of Rural Rt'-
construction had sought extension of time for implementation of 
the assurance upto 9 December, 1981, through Department of Par-
liamentary Affairs, on the ground that the matter was be'ng 
pursued with some of the St1lte Governments and information was 
awaited. The Committee desired that whatever information the 
'Ministry was having should be laid on the Table in implementation 
of the assurance and efforts be made to expedite the rest. 

SeriAl No.5: The- Committee noted that the Ministry of Commu-
nications had sought' extension of time for implementat'on of the 
Usurance upto 16 December, 1981 on the ground th~t the lnfo:-ma-
tion from widely spread out P and T Units was awaIted. The Com-
mittee f4!lt that the information sought 'n the questton was rather 
of such a nature that if too much time was taken in collecting the 
-Information, the beneftt5 to accrue to some of the perJOnI through 
the promotional sc~rrie mlght be delayed. The Committee desired 
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that the representat:ve of the Ministry might be called to appear 
before the Chairman to explain the reasons for delay in implemen-
tation of the assurance personally. 

Serial No. 12: The Committee noted that the Ministry had 
earlier sought extension of time for implementat:on of the assurance 
upto 10 November, 1981 which had already expired. In the earlier 
communication received through the Department of Parliamentary 
Affairs, it was mentioned that the 'Delhi Administration had been 
reminded to send the complete information. The Committee desir-
ed that the representative of the Ministry might be called to appear 
before the Chairman to explain the delay in implementation of the 
assurance and also the reasons for not seeking fUrther extension 
of time for implementation of the assurance. 

Serial No. 13: The Committee noted that the assurance was 
given as early as 15 December, 1980 and was required to be imple-
mented within 'a period of 3 months. However, no request had 
been received from the Department of Parliamentary Affairs for 
extension of time for implementing the assurance. The Committee 
desired that the representative of the Ministry might. be called to 
appear before the Chairman to explain the reasons for delay in 
implementation of the assurance and also for not seeking extension 
of time. 

Serial No. 15.-The Committee noted that the last request fer 
extension of time upto 2nd April, 1981 had been received from the 
Department of Parliamentary Affairs on 17th March, 1981 wherein 
it had been stated that information had to be collected from the 
Department of Power and Department of Coal and their attached and 
subordinate offices. The date upto which extension of time had 
been sought had expir:ed . long back. The Committee desired that 
the representative of the Ministry might be called to appear before 
the Chairman to explain the reasons for . .delay in implementation of 
the assurance and also for not seeking extension of time. 

Serial No. 18: The Committee noted that. the last request for 
extension of time upto 28 July, 1981 had been received from the 
Department of ParUamentary Aftairs on 23 April, 1981 on the· 
ground that the Reserve Bank of India was collecting information 
from various regional sources. The date upto' which extension had 
been sought had already expired and no further extension of time 
had been sought. The Committee desired that the representative 
of the Ministry might be called to appear before the Chairman to-
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explain the reasons for delay in implementation of the assurance 
and the reasons for not asking for furthe exte ... ,.: r ..... on. 

S~ N'O. ~O: The Committee noted th'at the last request for 
extension of tune upto 4 June, 1981 bad been received fro th 
Department of Parliamentary Affairs on 19 March, 1981 ;: th: 
ground that t?e information to be collected was voluminous. The 
dat~ upto which extension of time had been sought had alreadY 
expired. The .Committee desired that the representative of the 
Ministry might be called to appear before the Chairman to expla'n 
the reasons for delay in implementation of the assurance and also 
the reasons for not asking for extension of time. 

Serial Nos. 6, 7, 8, 9, 11, 14, 23, 25 & 30: The Committee noted 
that in these cases, the period of extension of time sought for bad 
either expired or was to expire shortly. The Committee 'also 
took note of the grounds on which extensions had been sought for 
implementation of these assurances. The Committee desired tbat 
in all these cases, aS$urances might be implemented in the ensuing 
Winter Session of Lok Sabha. 

Serial Nos. 10, 16, 17, 19 and 26: The Committee noted that the 
statement in partial implementation of the assurance had been 
laid on the Table on 24 August, 1981. The Ministry had BOUght ex-
tension of time upto 31 December, 1981 for implementation of the 
remaining part of the assurance. The information received from the 
Department of Parliamentary Mairs, however, indicated that in-
formation in respect of Madhya Pradesh only was awaited. In the 
cases of S1. Nos. 16. 17, 19 and 26. the Ministries Bought extension 
of time upto nearly end of the November, 1981. The Committee 
decided that in all these cases extensions be granted. However, tht" 
Ministries concerned should make efforts to implement the assu-
ranc~ in the ensuing Winter Session of Lok Sabba . .,' Serial, No. 21: The Committee noted that the MintJtry ha~ 
sought extension of time upto 30 November, 1981 on the grounds 
that the information from two organisations was still awaited. 

The Committee desired that the assurance might be implemented 
m. the ensuing Winter Session and if that was not poISible, the 
Ministry might lay whatever information was .valIable with them 
in the ensuing session in part fulfllment of the usunnce. 
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Serial No. 29: The Committee Doted that the Ministry had 
sought extension of time upto 3 December, 1981 on the grounds that 
information from Bihar, Madhya Pradesh and Uttar Pradesh was 
still awaited. The Committee' desired that whatever information 
the Ministry were having, might be laid on the Table of the House 
in the ensuing session and efforts be made to expedite the imple-
mentation of the remaining portion of the assurance. 

Th8 Committee then adjourned. -", 
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· MINUTES 
Eighth Slttiq 

(1981-82) 

The Committee sat on Tuesday, the 22 December, 1981 from 
15.30 hOurB to 1&.00 hours. 

PRESENT 

Shri Jagannath Rao-Chairrnan 

MEMBERS 

2. Shri Lakshman Mallick 
3. Shrimati B. Radhabai Ananda Rao 
4. Shri Krishan Datt Sultanpuri 
5. Shri Ram Swarup Ram 

SECRETAlUAT 

Shri N:. N. Mehra-Chief Examiner of QuestiOft.! 

Shri T. R. Ghai-Chief Legislative Comm.ittee Ofjice'T. 

2. The Committee consideredthelr draft Third Report alId adopt-
ed the same. . 

3. The Committee autboriseCil the Chairman, and in his abaence, 
Shri Krishan Datt Sultanpuri, to present the Report on 24 Deoem-
ber, 1981. 

4, The Committee also deci4ied to undertake, subject to the 
approval of Hon'ble Speaftr, a study tour to Andaman & -Ntcobar 
Islands, tentatively ·from 11 to 16 January, 1982 in connection with 
the implementation of the assurance given/laid in reply to Un-
starred Question No. 4368 dated 18 December, 1980 regarding New 
Passenger Vessel Triveni. 

5, The Chairman also placed before the Committee the letter 
from Shri Uttam Rathod, MP dated 14-12-81 regarding dela,y- in-
volved in bringing forward by Government an amendment to Land 
Acquisition Act, 1894, and the Committee agreed to discuss the 
matter on the receipt of replies from the Ministers of Agriculturel 
WOl'ks & Housing. 
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6. The Committee were informed that in pursuance of the deci-
sion taken by the Commit~e at their sitting held on 29 October, 
1981, representatives of the Ministries of Home Affairs (Department 
of Personnel and Administr'8twe Befonns), Industry and Works & 
HCA1Sing appeared before the C~airman. Committee on Government 
Assurances 0I\ .. H November, 1981 and explained the position re-
garding impleDientation of the following assuraRces:-

Qu~,Nq. lit D&lI" Miniltry Suhject 

I. Unltarred Q-'ioo No. 5306 Home Affairs Spurioul Liquor Death •• 
4at4ld 119-7-80 h)I...5MiAr.i~D.. 
Sethi 

Q. Unstarred Q.uestion No. 5307 Home Affairs 
chted Q3-7-80 b)l Slvi Aorjun 
Sethi 

3. t;tarred Q.Ilestion No. 863 dated Indu..try 
6-8-80 (Sup~nUr\y) by 
Sbri Chintamani Jena 

Kidnapping and abductiOll of· 
Children· 

SeUilll up of a Clement .... nt 
in Ori_. 

•• Unltarred Q.leltion No. 488Q Worb and Houling Drinking Water Supply UnItt. 
dated QI-7-80 b, 5_. B.K. 
Nair 

5. Unltarred Q.uestion No. ~880 Woru and Housiq UoallthorilCd "nd 10 poIIetIion 
dated Q8-7-80 h, 5luiArj ,n of religiolU. pertont. 
Sethi 

7. The Committee then adjourned. 



APPBNDIX 

(ViM Para 16 01 the Report) 

(i) s,.."",., slaolllirlt 'M eotia- qf IIUIII'"","' qf Fifth LrJk SabM /U 'III 19 DUfmbIr, 19111 

----- -----------
SeMion No. 01 

&Duran-
cell cul-
led 0.11 

No. of No. 01 
_ ura- aIIlIraO-
ncell im- cet out-

plementedf standing 
dropped. 

Ministry; 
Depart-
ment concer-
ned . 

-------------------------------~--------
First Sellicm, 1971 42 42 nil 

.second Sollion. 1971 1007 1007 oil 

Third SeMion, 1971 . :H7 347 nil 

Fourth Sellion, 1971 831 831 nil 

Fifth 8ollion, 1971 351 35 1 nil 

Sixth Seaion, 1972 3gB 9gB oil 

Seventh SeIIion, 1973 847 1147 mil 

Ei,hth 8oaion, 1979 416 426 nil 

Ninth Seuion, 1973 • 490 490 nil 

Tenth Seaion, 1974 . 865 865 nil 

Eleventh Sea.ion, 19740 362 361 nil 

TwdI\h SesstilXl, 1974 561 562 oil 

Thirteenth Selsjon, 1975 8gB 8gB nil 

Fourteenth 8onion, -1975 nil nil oil 

Fifteenth Settion, 1976 105 105 nil 

SilCteenth Session, 1976 1192 19o 1 Ministriew of 
R.ural Re-
CODItrllction. 
Petroleum. 
Chemicals 
and Fertill-
&en. 

leventeenth Selliaa, 1976 .. 115 II~ nil 

Eilhteenth ScIIiaa, 1976 1 nil 

TOTAL 7939 7937 1 
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(ill ."""", ..... I#c,.....t/ _ " ... 1M ...... ., .,., 19 DMMr, '91'. 
T· 'D W -._ = _'D =_ n· me $ , 

&e.loa No. 01 No. 01 No. 01 NJGiItryf 
..uN- ........ ...,.. DlplliIlDellt 
......... ' .. I.. _ ou.. COIIOIII'Ded ........ = ....... 

~-~---~~--~---~~------~-----------Fint ....... -'m . 
s..t"oa, 1977 

, .. SeIIica. 1978 

JUdd_oa"tO,8 

SJda SeIIianJ 1971 

"I 

'77 

!M 

401 

. -----

aU 

6 Law,·~ 
,~~Y 
,~ 
tJon. 

I ~~ i.,., 
aU 
all 

,~ 

sa .. '.',\ Worb.nG ....... ... ~. 
D:..c7= 6; ., 
AAJ" . ......... 
HamrAIIU, . 

18 

. r 

No. tI ......, No. tI .................. 
_cui- _ba- ~ 
Wout pleaaatedf ...... 

-___ - ______ ~ "rr" --..... ~~...--------FIm s-JeD. IgBo 

gecoDd 9MIion. .910 
1'hird SeItIoa, .tBo 
fourth s..i-. .gIo 

FiftIa SeIIIoa, .gBl ............ 
TOTAL- -

.. 
·11 
~ 

.. .. 
,.6 

l1li 

I 

II 

- ... 49 
,.. til "' ,,. ,. .. 

--...- ---- ~~ ..., ..,. '" 
t,sm. 
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(Iv) 'MiIIislr".1IIiH __ 14 qf ~huICin, fI#rITI/IIII«I 'qf S,..". l.ol s.M. 

Min!tatry/Deputment 

Acriculture 

Rural R.eCOllltnlction. 

Civil Sgppliea 

Commerce. 

CammUllicationl 

Defence 

iducation " Soci.l Welfare 

Eoergy 

hteraal Af1'ain. 

Electronics 

Finance 

Health ok P'lUluly Welf.re 

H~Affain 

lod\ptry • 

Inform.tion • Broadc:uting 

lrription 

Labour 

La~,J.Ulljce & Co. Main . 

Pet., Cheme. " Fertilizers 

Parliamentary AtTain 

Planning. 

R.ilways 

Scirncc & T.chnology 

Shipping" Tr.n.port 

Steel I: Mines 

Tourian It Civil AviatiaA 

Supply I: RebabilitatiOb 

Worlu &. Houainl 

Fint 

I 

I 

9 

• 
5 

I 

• 

9 

3 

I 

• 
8 

• 

I 

10 

II 

4 

18 

9 

57 
6 , 

14 

II 

10 

5 

9 

2 

7 

17 

116 

10 

9 

9 

• 
3 

III 

'7 

II 

37 

40 

6 

4 

7 

II 

6 

.8 

3 

9 

87 -- - - - - - -- -----------
TOTAL: nil 

GMGlPMRND--t.I-sl974 LS--g-I-8Il- 155 

III 

19 

II I, 

I 

119 

97 

13 

9 

9 

19 

6 

I 

• 
19 
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